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MR. SPEAKER: MR. TYTLER: 
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~  'fT ••• 

:MR. SPEAKER: 1; have already al-
lowed 377 on this. 

(Interruptions) • • 

MR. SPEAKER: Nothing will go on 
record. except Calling Attention. ~  

Tytler. 

12.06 brs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

ACQUISITION OF LAND BY DELHI DEVE-

LOPMENT AUTHORITY 

SHRI JAGD1SH TYTLER (Delhi 
Sadar): I call the attention of the 
Minister of Parliamentary Affairs and 
Works and Rous1ng to the following 
matter ot urgent public importance 

and request that he may make a 
statement thereon: 

"The reported acquisition Of lot 
of land by Delhi Development 
Authority and non-paymentfinade-
quate payment of compensation re-
sulting in hardship to the farmere.'· 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS ANI> 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): Mr. Speaker, Sir. 

lf any land is required to proDlote 
and secure the development ot Delhi 
according to the Master Plan, the same 
is acquired under the provisions of 
the Land Acquisition Act, 1894 by 
Delhi d s~at  The amount of 
compensation is determined in a('cord-
ance with the provisions of sections 
23 and 24 of the said Act, which inte,.-
alia provides that in detennining the-
amount of compensation to be award-
ed for land acquired, the market value 
of the land at the date of publication 
of the Notification under Section 4 of 
the said Act is to be taken into ('onsi· 
deration. Over and above the compen-
sation assessed, 15 per cent IS paid 
as compulsory cost of acquisition. 'Be-
sides, interest is also paid in the old 
cases at the rate of 6 per cent per 
annum from the date of expiry of 
three years of Notification under Sec-
tion 4 till the date of announcement 
of the award. 

The Delhi Administration has re-
ported that during the last three years 
2,262 acres of land has been acquired 
for this purpose and compensaf,ion 
amounting to Rs. 5,23,62,294.10 has 
been paid to the rightful land owners. 

It may be added that the procedUre 
adopted by the Land Acquisition Col-
lector is quasi-judicial and the award' 
given by him is open to judicial re .. 
view. If a person Is not satisfied with 
the award given by the Land Acquisi-
tion Collector, he has a right to go Ill' 
appeal against the order of the Land 
AcquJs:ition eonector to the Additional 
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District Judge, Delhi and, t.hereafter 
to the Delhi High Court. InspuTed 
eases of ownership are seDt to the 
Add!. District Judge by Land Acqui-
sition CO\,lector for apportionment of 
the compensation to the rightful 
owners. 

The following benefits are also 
given to those whose land is acquired: 

(i) a residential plot; in an appro-
ved colony is allotted to the extent 
of 40 per cent of the land acquired 
subject to a ceiling of 250 square 
yards on pre-determined price; and 

(ii) with a view to enabling them 
to earn their livelihood, 10 per cent 
of the shops construcf,ed by the 
D.D.A. in various coloniE.>s are 
being allotted On pre-determined 
rates, by draw of lots, to those 
whose land has been acquired. 

SHRI JAGDISH TYTLER: In an 
faIrness to t,be DDA, before I say 
something ... 

MR. SPEAKER: 
fairness? 

/ 

Where is that 

SHRI JAGDISH TYTLER: In all 
fairness to the DDA, before I say 
something, I would like to say that 
DDA has to its credit quite a number 
of achievements. Some of them have 
been criticised by the Opposition for 
the sake of critIcism. I am not gOing 
to be pro for them, but I just like to 
giVe them the credit for what they 
deserve. They have got over 10 lakh 
people in the resettJement colonies 
who have been settled there; and tliey 
have been living very J1appily mUch 
to the unhappiness of the Opposition 
partdes, which was proved lalit time. 
But that does not mean that whatever 
the DDA is doing is right. No doubt 
~e e is the development of horticul .. 
ture, its aesthetic park constructions, 
its massive programme of house con-
struction and development; Of the 
Rohin! Project which Is a prestigeous 
project fOr the middle class people, 
but rt Is now time for the Government 

to intervene, because moat of the lanct 
which is owned by the rural people is 
being acquired and the compensation 
which is being paid to them is. 
practically ail or if it is not nil, 
they do :not get it in time; and 
it talks years before a small com-
pensation is settled in the court. 
You have mentioned --in your 
statement that; they have a court to.-
go to. You know how the courts give-
their decisions in our country. The-
poor farmers even do not. have enough' 
know ledge to go to the courts to get 
compensation. Some of the land which 
has been acquired by the DDA f,hey 
resell in a pUblic auctIon or otherwise. 
The cost goes up 100 to one thousand 
times. I do not know how it is help-
ing t.he local people or the people of 
Delhi; how t ~ are able to acquire 
the land for their own construction of 
their houses. 

Now, with this object in view, r 
would like to ask a few pointed ques-
tions. I hope you will take note o£ 
these questions. (1) want; tl) know 
whether it is a fact that during the 
past 20 years only 25 per cent. of the 
land acquired by the D.D.A. has 
been actually developed. (of That 
9,000 hectares acquired and paid for 
by the D.D.A. are under the com-
plete possession of unauthorised squat-
ters which the D.D.A. has paid for 
and acquired (2). And, if so, the mea-
sure proposed by the Government in 
this regard. (2) I also want to know 
whether it is also a fact that out of 
the 68,000 hectares that the D.D.A. 
acquired, nearly 38,000 hectares (tliat 
is 50 per cent) is lying vacant, with-
out any compensation having been 
paid to the land owners. (3) Is it a 
fact that nearly 25,000 families living 
in 111 villages are facing proSpects of 
demolition of their ho,nes; and whe-
~e  these villages and farmers whose 
lands were notified for acquisition in 

~ ease note it-haVe not yet 
been. paid compensation? The land 
was lCquired In 1959-81. (4) I alaD 
want to know whether it t. a tact 
that t.he D.D.A. is acqulrlnl lans{ 
whidl It will not be able to develop" 



Acquisition of Land MARCH 19, 1981 btl DDA (CA) 

[Shrl Jagdish Tytler] 

even in the next twenty years, at, the 
present rate, without giving any 
thought to the raw deal being meted 
out to the original owners, especially 
the farmers? (5) In view of this 
position, may I know why the D.D.A. 
is acquiring more and more land 
which it is unable t,o develop and 
use properly, and when it is unable 
to pay the necessary compensation? 
as~  , I can understand the pres-
sure of the population which is In-
creasing in Delhi day by day. Some 
time back, the Government of India 
brought N.C.R. (National Capital 
Region). that is to develop sman 
capitals around Delhi so that the 
pressure in Delhi becomes less and 
ultimately it will become a land of 
only houses and no greenery. Even 
the vegetable belt which is around 
Delhi is decreasing every day. I hope 
the Government will s d~  this 
question. Even the DDA is helpless 
in this matter. It is imperative that 
the Government should :isk the 
States in the National Capital Region 
to undertake faster development of 
the areas if the pressure on land in 
Delhi is to be reduced. If !.he Natio-
nal Capital Region is not developed 
faster the agricultural lands of the 
farmers in Delhi would go out of 
agriculture by the sheer preSSUre of 
population. Government should take 
some drastic measure in this regard. 
This is the only remedy for you to 
save Delhi. But if you do not, it is 
the Government's responsibility, it is 
their responsibility to see that we 
develop the National Capital Region 
around Delhi so that tme pressure in 
Delhi is reduced. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SURI BHISHMA NA-
RAIN SINGH): I am thankful to hon. 
Member that at least he has appre-
ciated some work done by the Delhi 
Development Authority. So far as the 
land which has been acquired and 
given to DDA and about the develop-
)nent of the land is concerned, I bring 

to the -notice of this august house. 
through you, that the Delhi Adminis-
tration got 44,739 acres dI. land final-
ly acquired, and 33,108 acres of latld 
had been placed at the disposal of 
DDA. The remaining 11,631 acrea 
are at the disposal of Delhi Adminis-
tration. Also, 23,983 acres Of land 
has been developed by DDA. These 
are the figures I am quoting because 
you wanted to know the utilisatlon 
of land. Of the remaining 9.126 acres 
of land an area of 2,783 acres of land 
is being taken up for development. 
Out of the balance of 6.34 acres, 
6,047 acres is under unauthorised 
colonies, squatters and 295 acres is 
still to be taken UP. This i., the p.1&i_ 
tion and it IS not that only 20 per 
cent of the land whiCh has been ac-
qwred and gIven to DDA has been 
developed. You have already men-
tioned about the massive housing pro-
gramme. I do not want to go mto 
that. Government 1S very much ~ 

cerned about the grievanceq of the 
farmers and persons whOSe land has 
been acquired. You may be know-
mg that recently some representation 
has been made to our han. Prime 
Minister about the inadequacy of 
compensation being paid to the far-
mers in respect of the lands under 
acquisition and implementation of the 
Master Plan of Delhi. This represen-
tation was given to our hon. Prime 
Minister and at the Kisan Rally which 
was the biggest rally in India in our 
country, and 1 think in the whole 
world, .•. (InteT'T1Lptions) Yes, the 
whOle world. You cannot cite an-
other example and even the foreign 
Press has said it. (Interruptions) 

SBRI JYorIRMOy BOSU (Dis.. 
mand Harbour): Shri Bhishma Narain 
Singh is not only talking like Goebbels 
but he is looking like Goebbels. (In-
te7TUptic:m.s) 

SHRI BHISHMA NARAIN SINGH: 
Moreover, want to add that our 
ldsaDs have got in unftinching faith 
in our Prime Minister. (Inte717'UP" 
tiou) I am also a man and I know 
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their feelings better than anybody. 
(lnterrupticma). At the time of the 
Kisan rally Prime Minister made a 
reference, that the Government was 
.aware Of the hardships faf farmers 
jnvolved in the acquisition of land 
for the purpose of urban develop-
ment. Therefore, Government is 
aware Of the hardships which our 
agriculturists or the kisans are facing, 
but there is an Act for Delhi, though 
it is an old Act, of 1894 and compen-
sation is paid. Requisition is done 
according to that Act. So, therefore, 
we have to go in detail about it and 
Government is working on these 
lines, to see how we can bring some 
amendments so that compensation is 
paid and the difficulties of the kisans 
are overcome. So, this is the position 
and Government is committed to 
-develop land in a planned manner. 

You have referred to greenery. The 
Government is very much concerned 
about it. The Urban Arts Commis-
sion is there to take care of it. Tbat 
is there and they are very active. 
Delhi population is growing-You 
must have read in newspapers that 
the population of Delhi has come to 
'62 lakhs. 

PROF. MADHU DANDAVATE 
(Rajapur): FOr that also, Janata 
Government is responsible? 

SHRI BHISHMA NARAIN SINGH: 
I did not refer to it at all. If you 
remind me. I will never mention the 
name of the Janata Government. be-
cause yOU did nothing! 

When the first Master Plan was 
being prepared the expected popula-
1ion of Delhi was 45 lakbs. Now it is 
62 lakhs. You can imagine. So, the 
idea of the national capital region is 
there. We are also working on tIiat 
line, So that the pressure of popula-
tion can be diverted. I want to bring 
it to the notiCe of tbe bon. Speaker 
'and to the House that earlier the 
Haryana Government had some ob.. 
-jeetiona. . So, I am trying to talk to 
the present Chief Minister Of Haryana 

about it. The Planning Commission 
also has aPprov8d the idea of the 
national capital region. So, we are 
very much conscioUs of the problem 
and the Government is very much 
concerned about it. 
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~ only On the bali .. ot. mar· 
ket value as has been tbe guiding 
principle acceptable upto now. 

There is no need, 'lor defining the 
term 'market value' which has 
come to mean the price which a 
willing vendor may reasonably ex-
pect to obtain from a wilUng pur-
chaser. 

Potential Value:-The potential 
value of the land should be a rele-
vant eonaideration fOr determining 
Ut.e market value." 

Further, he says, p, 71, Pl1'a D.38: 

'1f'e have given care6&1 tboulht 
.. tbe doctriDe of poteDUal vallie 
wblch ~s been fDUowed "", tile 

JIMlian Cowta ~ U. 
__ kat valUe of the land aDd .. 
restrictlaaa that haft beeA p1.ioIMI 
on its application in U.Jt. 8DcI .. 
.... triews of the lAw Com-iaslon. 

In day-to-day lHe, a wSUa, pur-
chaser does take into oontIlderation 
the potential or probable UIe 01 the 
lad. to which it could be:put in 
tbe near future in -ttinI the price 
tbat he may offer to the wil.liDg 
1JeDdor'. Wbea these COQIJderatioDI 
do Welgh in nonnal tra.nsactiona III 
tile sale Or purchase of Ianc1, •••••• 
tIl1: .-m t=rn: ~ -q.' ~  Cfi'{ffT t 
........ We do not wish to deprive 
the land holders of the money 
nlue which he would have otber-
.... got in the market wtdle pv-1ft, him compensation tor the land 
aeQ,Uired by the appropriate autho-
rity. We are, aecordlnllY, of the 
optidon. that tile pOtetttfat ftlue of 
the land shOU14 be a relennt eaa-
d~ at t ft>r determfnJag the mar-
kit value as laid. down in Chemuc1u's 
eue cited above". 
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~(  ~~ q, \ill ~ IIl1 
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t .... 
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~ ~~ ~ ~  flf(;r I ~~ ~ 
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SHRr BHISHMA NARAIN SINGH: 
This is the suggestion. 

,.,ft '"'" ~ : ~ t ~  ~ 

~  ~ f.F ~  Cfi'ltir \iff qr ~ 
~ ~ ~ fuel{ fIjf I ~ fmi 
lit ~  if ~ ~ ~ t ~ ~),s  if 
1\liIT ~ .. 

The Land Acquisition Act is over 
75 years old. When enacted, it was 
not in conformity with the require-
ments of the Constitution of India. 

~ flfhnf ~ ~ ir if'lT "IT 
ql"( q '1'f\;f' ~ ~ ~ ~ ~ 
t, ~ ~ m1ji.'t( ~ l(flMf",w.'i 
,,~ Gfi'llt\' ~ Ii.n, ~ 
A 1frq) ~~ WI' t ? 

SBl\l B. K.. L. BlJAGAT (DR 
Delhi): Ii am anteful to 70U !or II»-
vidinc US an opportUDiW to ..... 
our view. on the vital problem cd 
land acquieition, payment of compen-
sation 8Dd other matters of import-
ance arising therefrom. 

We are very happy that the P.rlme 
Minister and the Minister for Wor1ca 
were quite sympathetic when our 
Congress-I MPs met them. (lntem&.p-
tiona). 

You said about the Sanghatan. I 
have not objected. You said that 
50 people. I have not objected. I 
have respect. 

I am glad that the hone Minister 
has said something on the subject. I 
also c:l.me to know that the Prime 
Mimster said something in the Kisan 
rally also. What I would lIke to sa.,. 
about the land compensation is (111.-
teTTupt1.ons) • 

The Prime MlDlster saId something 
about DelhI. You do not know. (111.-
te rt upttOlls.) 

The lea!:.t I can Say is that the com-
pensatIOn which is paId is grossly 
ad ~a ate and ridlC'uloLtSly low, in 

VclllOU5 cpc:;ec:;, as my other c.ol1eaguea 
on thIs side and that bIde have said. 
The law and the other guidelines are 
.abbolutely obsolete and lfi the present 
sItuation, I believe, they are cruel. 1 
would, therefore, request the hon. 
MInIster to he qUIte sympathetic. I 
assure rum that no politics are in.-
volved in thIS. I want to know from 
the Minister how soon it will be 
oaone. If the law is to be changed. 
I would demand "from the Govern-
ment that they should act On an 
'tlrgent basis and bring 'forward the 
necessary legislation in this House in 
this Session itself, That is what I am 
asking tor. It may look too muCh, 
but I want it because scores of cases 
are pending before the Land Acqu1 .. 
sition Collectors; a number Of caII8 
are pending in the appellate coutts. 
It is all rlght, it is a quaaL.judlc1aJ 
function, they are quaat·judlcla1 
authorlUeI, they act under a certeIa 
law. I am Dot taldDJr him or 7oa. 
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ar. or tbe lIoue tbroUlh tI30ee de-
ta1Js. Cae man 'W1der the same for. 
mula says one thing and another maD 
tmder the same formula say. another 
~  One authority has said some-
thing 8I1d. the appellate court has sa1d 
something else; the lower tribunal Is 
not prepared to go even by the ap-
pellate courts order. When oompen.. 
lfation is to be paid, it takes iDOrdi-
nately a long time to pay the com.-
pensation, and I dare say that even 
in payment of compensation and in 
determiDaUon of compensation sODle.. 
times there is also corruption. There-
Yore, these are matters which require 
very serioUs and urgent attention and 
I would expect this ve~e t 
which is sympathetic to the ldsans to 
come forward quickly to reUeve them 
of their dJ1Ilcu1tles. 

My other colleagues :trom Delhi 
and outside have pointed out certalD 
very eenuine things. In some cue 
I came to know that a compensation 
et only 60 Paise per sq. yard was paid 
while in the neighbouring bord.eriDg 
land Of U.P., the adjoining lanel, it 
was more thaD Ra. I ..• 

AN HON. MEMBER: Marutl land! 

SHRI H. K. L. BHAGAT: Not 
Maruti land. iMaruti wal paid much 
more. I am talldng of the land ID 
tr.ans-Jamuna areas where we have 
resettlement colonies. 

A number of other questions arise 
out of this acquislt1on. They are aU 
yery relevant questlons and I am 
JIDIin, t ~ to the hone 1flnIster. 
J'lrat, notices are issued. In between 
the notice Bnd ~ t a  acquWtion and 
payment of compensation and t~  

l'OI8eS8ion, there Is a la, of several 
years. In that, apart !rOm the ques-
tion of compeuation, varioUs olb .. 
problems arl8e. Till a certain -ge, 
the cultivator was entitled to aeJlj he 
del those lands; people bought those 
lands &nc1 there are lakbs of people 
living in Delb! today on laDda on 
which there bave been pucea ~ 
Thoae land. haVe been 8OClUII'ecI 01" 

are under the process of acqu1aitioll. 
In Delhi, the problem is Dot OIlly of 
acquisition Of land. The hoD. Mlnieter 
baa to de-acquire laDd; there are 
lakhs of people living on pucea struc-
tures. It is because the acquiaition 
was dODe like this. Notices were 
issued and the land remained there; 
the cultivator had a right to sell; 
even when the sale was probitblted, 
other methods Were adopted. I know. 
Delhi Ie growing. It is a lOOd th1ns. 
Roh1ni is a gOOd thing. I must make 
it candidly clear that the WA' 8 per-
formance in pe1b1 lias been pretO' 
good; its performance bas J.mPl"Oved: 
recently; the tempo of development 
has gone up. But there are thinlll 
which, in public Interest, I am coina 
to say candidly. On what I feel 
about certain issue. relating to Delld, 
I want to be very candid. .RohJni is 
good. You must brJn, more hoUliDI 
in DeIhl De1b!'s pressure dt. pQpU-
lation is over three lakhs; ODe lakh 
fa natural growth and two lald1a of 
people are frOm various States --of 
India, particuIarly the nelghbourin, 
States. DeIhl Is now a cosmopoUtan 
dty. It II mIDl-Indla. •••• 

PROF. N. O. RANGA (Guatur): It 
is only PuDjIb aDd ~a a a  •• 

SHRI R. Ie. L. BHAOAT: Prot. 
Banga is out of date. If he haa been 
people from Punjab and Baryazua, 
there Is nothing wrona about it. 
There are hUDdreds and thousmda of 
people from Andhra Pradesh UvlDc tD 
Delhi; there are laths Of Soatb 
IndiaD8; there are a few lakbs from 
Bihar. It is a minLlndla. What I 
am submitting is that there fa pres-
sure on Delhi's population ... 

SHR.I J4. RAM GOPAL RlmDY 
(Nizamabad): ~e Andhra stren,th 
is enou,h to tnt the balance ot votln,. 

1 .... bOar. 

What I am just wantln. to s~t 
Is tbJa-that 10 far as Delhi Is COD-
cerned, housfnc need. to be goDe lido 
qu1ck1y. Here I feel that it Is doine 
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a IOOd work in housinl· I>uriD.a the 
Janata rule it came to a complete 
sta.12c:ktill, a virtual st"'ill. DDA 
is doing a 1004 work but 1 feel in 
regard to housiDg, it .tloWd not be 
conAoed only to the DDA. ~ DDt 
'involve £he Life ~ Corpora-
tion in it? LIe should be involftd 
in a big way in hoU8in&. Th8re 
should be other agencies also which 
should be brought into it and it 
should not be left only to the DDA 
to do housing. After all, cOnfining to 
DDA only means capacity and other 
things are limited. DDA has other 
responsibilities also which they have 
to discharge. Therefore, other agencies 
must also be utilised for providing 
housing to the people. 

Now, a word about the land prices 
which are connected with this. I 
know we do not like this in princi-
ple. I agree that land is the wealth 
of the town and this wealth must be 
used ~  the development of the 
town :for promoting schemes of social 
welfare, particularlY, to the poorer 
sections Of the society. In Delhi, 
DDA has aone it. A large number 
of people are settled and settled quite 
nicely with the utilisation of the DDA 
funds. But at the same time, the 
. !Prices of land are going up. The 
hone Minister has explained that they 
are multi-storeyed st t ~ and, 
. therefore, the prices look much but 
that they are not much. May be 
they are not mu<'h as compared to 
the means CIf the people who pur. 
chase them. stUl, the land prices in 
Delhi are going very high. They are 
to-day higher than what they are in 
Bombay. In some cases, it appears 
to me that the land prices in Delhi 
may perhaps be the maximum in the 
world to-day. Therefore, all these 
land prices can be brought down. 
Commercial plots-why do you auc. 
tiOn one plot at a time? Auction 20 
plots at the same time sO that you 
un ha'ge more commercial aceom.-
modation) and more quickly the land 

price. ean COllIe doWIL ~ 
bas to be «lone about that. 

Delhi ~ conaestecl and more ~
~  Y"oiJ have taken land ad 
)'GU are taJdDI 1an4. But DelDl Au 
n ... be ormpstecl and more OlD-
.aested. The 101ution (Jf Delhi lie, in 
~ The ceawu.a ___ 
.show that Delhi has the 1ar __ Ma-
Rty of population and DeJlli .. to 
be de...ae11le8ted. How can :you de it? 
One Of my eoUeaaues mentionecl the 
idea of a N.tional Capital. Reeon. 
The han. Minister ha, mentioned that 
he is talking to Haryana. It is we 
that Haryana at one stage was op_ 
posed to a Statutory Board for the 
National Capital Region. 

The National Capital Region Autho-
rity was created with the co-operation 
of the State Governments and the 
Central Govt'rnment and a lot of 
useful work was done. It was, I 
think, the greatest d s~ v e to Delhi 
-1 have nothing against the neigh-
bouring areas and I do not want to 
be personal-when during the Janata 
1 ule and when the Ministry was 
headed by a representative of DeIhl. 
the idea O'f a National Capital Re-
gion was given uP. It is most unfor-
tunate. 

I want to point out to the bon . 
Minister-let him search his files-
that in 1977 very useful, positive 
and concrete recommendations were 
made for improving the ring towns 
in the neighbourhood Of Delhi like 
Meerut, Hapur, Alwar, Faridabad 

~  and Ballabgarh in tenns of drinking 
water facilities, central schools and 
other facilities with the consent of the 
Ministry of Finance, with the COD. 
sent of the Ministry elf Railways and 
with the consent of the State Govern-
ments. A high power committee had 
gone into it and it gave its recoJD-
mendatitms which were to be consi-
dered and implemented. But. unfC'r-
tunetely. we lost and remain wh ... 
We were. The Minister may kindly 
look into the file and see that "these 
recommendations are implemented. 
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~ 

I.,astlf I wo11l4 like to say On word 
.and I have ftnlshed. Apart from all 
"thelle things, fOr the rural people, 
.apart tram the acquisitiOft Of land, 
:their problem is one of expansion. 
You are not allowing them t9 expand. 
'When they expand, you object. 
9fbere is no odler way. ~ sit on 
~ tal dora lanel. You Say, 'YOU are 
'I1ot aGthorised.' But you do not ex-
"tend the 1al dora land. 

Sir, a lot of problems exist for the 
rural areas Of .Delhi. In the rural 
areas, there are tkree kinds Of vil-
lages. One is the urban village, the 
'Second is the rural village and the 
1hird is the village with the urbani!-
ing limits of the Master Pla.n.. They 
are facing tremendous difficulties. I 
know with good intentions the DDA 
and other authorities are trying to 
do their bit, and thev are doing a 
lot. Yet, what ~ beiIlg done is not 
:ldequate aI'ld a'l these problems dE"-
serVe very urgent and serious consi-
dE-ration which, I am sure, the han. 
Minhrter would give. 

Then, one word more. That is 
about the allotment of land. You have 
a lot of government land an 1 you 
are also a landlord of the Ministry 
ot Works and Housing a very big 
land lord. So, you have to part with 
the land. I want to ask you: ~, at 

are you doing about Shajehanabad? 
To decongest Delhi city, it was deci-
ded that the land beyond Minto 
Bridge, New Delhi, be earmarked for 
this purpose. I am told that in New 
Delhi and Old Delhi areas, ~e e are 
lands. The people try to grab the 
land. If you allow this thing to hap-
pen, I do not lOlow what can be 
done. The land in the area ie; rar-
.marked' for the development and 
.-expansion of old Delhi. 

One more thing. That is when you 
.were allotting these houses-I am not 
saying this to pJease either my col-
e~es On that side or this side-at 
one time 10U bad some reservation 
for the-J4l'. an4 ex-M.Ps. But, the 
Janata Oov.r.nmerrt had liven it up. 

I want yoU to restore the .-me to 
both of them. These are the few 
points On which I want you to answer • 

SmtI BHlSMA NARAlN SINGH: 
Sir, I share the feelings expressed by 
the hon. Member, my eshemed colle-
ague, Shri Bhagat, about the diflieul-
ties of kisans. I have already replied 
to so many peint. that he caisecJ in 
course of the speech, if I say this, I 
won't be wrong, J think. So many 
things have been said. Through you,. 
I only want to convey to Shri Bhagat 
that I shall consult; him and other 
colleagues and shall try to do the 
best possible thing. We are trying 
to do that. You know it well. 

About the delay, I have already said 
about it. Between the issue of noti-
fication and tahe final award, there is 
-a time-gap. Though Government bas 
taken some steps, it shOUld not go 
beyond three years. Thp"e arc 
matters of details. We will go into 
them. Mr. Bhagat is always wel-
pome. I shall take· your ad .. ~ e aq 

,.31so the adviGe of other colleagues. 
As I said, I always. take their adVIce 
and take appropriate action at the 
appropriate time. This is Dll I can 
say. 

SHRr H. K. L. BlIAGAT: What 
about the reservation for M.Ps? 

SHRr BHISMA NARAIN SINGH: 
About the reservation for MoPs., I 
think I have replied in the lJouse in 
regard to an unstarred question. 
Earlier some percentage was fixed. 

SHRI H. K. L. BHAGAT: I want 
to know whether you have sympa-
thies with me for these sugg('<:.tions. 

SHRI BHISMA NARAIN SINGH: 
I have said it in the beginning itself . 
I shaTe your feelings. You have not 
only my sympathy but also the spm .. 
pathy of the Prime Minister and the 
whole Government. The sympathy 
is there with the kisans. I said it in 
the very begilllliIlg itsel1. 

SHRI BAPUSABEB PARULEKAR 
(Batnagirl) : Sir, I am not concerned 
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with the Callinl attention. With 
~  permission I want to .,. thal 
however all :Members are concerned 
with upholding the Constltubon. On 
tbe question of constitutionahty in 
t.bia debate, wIth your permissIon. I 
would like to ask one question. 

I4R. DEPUTY-sPEAKER: This is 
• calling attention. 

SHRl BAPUSABEB PARULEKAR: 
It is an important point. 

MR. DEPUTY-SPEAKER: Change 
your rules tmd then you put the 
question. Or you write a letter to 
the Speaker. 

SHRI BAPUSAHEB PARULEltAB: 
There is no questiOQ of writing a 
letter. This is about the 41th 
Amendment Bill. 

MR. DEPUTY-SPBAKEB.: Now, 
]la_era under 3'17. Sbri Ram SinIh 
Yadav. 

~
S  PARULl£KAB: 

You t a ~ me to read the 
• What is it? 

XR. 1DD'U'l'Y-SPIIAXER: You 
will pve another opportunity and 
;FOU cao diaawIs. NoW', a~ s under 
m. SIui Ram SiDlh Yadav. 

4ft' tmr f'IT'( ~( tt , ta ) : 
aflfT q'Jq' n tt~  ~~ .q ;iFf 
~ ~ " i fifl ",1? 
MR. DEPUTY-SPEAKER: Shrl 
Yadav. 

l&lO m. 

MA'rl'ERS UNDER RULE 377 

(1) S'l'I:Ps TO JIEOPEN ARAVALt SWA-
CBALIT VAHAN AV1'OMOBILES LD«rrD, 
ALWAR (RAJASTHAN) 

SBRI RAM SINGH YADAV (Al-
war): Sir, ArawaU Swac:haUt Vahan 
AutomobUes Ltd... Alwar Is a seooter 

., . 
compaD7 in the public aectoI:.. Ita 
production .tarted in 1978-79. 'l'h8re 
waa a areat demand in tile market 
tor the products of the company 
but due to mismanagement the fac-
tory was closed in t.be year 19'19. '!'he 
Government of Rajasthan decided. 
that the factory should be handed. 
over to SODle private concern by w87 
of negotiations and finally they beld 
negotiations with MIs. .Kelvinator 
Company. The Kelvinator CompllD7 
agreed to pu.rchase the above project 
but t.be Government of Indl'i. did not 
agree to the above move. 

The factory is still closed and its 
employees are rendered jobless and 
are not gettmg their pay fOr more 
than ODe year. It is ditBcult these 
daYB for them to pull on ~ their 
families without pay for such a long 
period. The Government have DOt 
yet decided whether the Aravali 
Swachali, Vahan Automoblles, Ltd., 
Alwar is to be run in the pubUc sec-
tor or it is to be handed over to some 
private concern t!lfOuIh nelOtlatloaa 
or any mOde expedient In the in-
terest of the Government. 

I, 1iherefore, ur'e upon the Gov-
ernment ot IndIa to take an earl,. 
decision regarding the Aravali Swacha-
lit Vahan AutomobUea Ltd., Alwar 
to te' the factory re-opened as aooa 
as possible In the interest Of the 
Government a8 well a8 employees of 
the factory. 

(i) NEED TO IMPROVE CAPACITY V'l1U-
ZA'1'ION OF ORDNAN'CB CLO'l'BING FAC'l'ORY, 
SHABJAHANPtJ'R 

SHRI JITENDBA PRASAD (Shah-
jahanpur) : Sir, I would" Uke to draw 
the attention of the Government es-
pecially the Mlnfster lor Detenee 
PrOduction regardin, Ordnance 
Clothing Factor;y, ShabjahanPur • .Aa 
if; Is know that thia .. the biIIeIt 
Ordnance Clothing Jractory of Asia 
and at one time the strength of this 
factory was abo", 14.000 worken. 
But, today ODly 7,000 workers aN 
employed due to leal work-load .. 


